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 This  course  was  also  approved  by  the
 Prime  Minister  and  the  President,

 It  will  thus  be  seen  that  approval
 to  the  proposal  to  appoint  Shri  0.  N
 Vohra  was  accorded  in  the  usual
 course  and  had  no  link  whatever  with
 the  decision  in  that  case.  Indeed,  it
 was  accorded  well  before  the  conclu-
 sion  of  that  case  so  that  no  suspicion
 should  arise  that  the  outcome  of  the
 Kissa  Case  determined  or  could  de-
 termine  the  decision  of  the  appoint-
 ment  of  Shri  O,  ह  Vohra  as  Judge.

 It  is  only  the  notification  cf  his  ap-
 pointment  that,  for  the  reasons  men-
 tinned  above,  was  held  up  for  some
 time  This  notification  is  now  pro-
 posed  ic  be  issued.

 I  am  sure  Members  of  this  touse
 including  those  on  the  Benches  of  the
 Oppyition  will  agree  after  this  re-
 ciel  of  facts  that  the  imputation  of
 anv  motives  is  most  unfair  to  Govern-
 ment  as  well  as  the  Judiciary.

 12.48  hrs.

 MATTERS  UNDER  RULE  377

 MR,  SPEAKER:  Now  matters  un-
 der  Rule  377,

 (interruptions)  **

 MR.  SPEAKER:  Nothing  will  be
 recorded.  Now  Mr,  Dhondge,
 (i)  DaMace  02589  To  THE  STATUS  OF
 Netast  Supswas  CHANDRA  Bose  AND

 MavaTMa  GANDHI  IN  ANDHRA  PRADES

 श्री  कैशबराब  बॉम्बे  (नांदेड)  :  सदर  साहब
 नियम  377  के  द्वारा  में  एक  सार्वजनिक  और  राष्ट्रीय
 महत्व  के  सवाल  की  तरफ  शासन  का  ध्यान  आकर्षित
 करता  ह।  आध्  प्रदेश  के  अन्दर  पश्चिम  गोदावरी  जिले
 में  जिस  की  जगह  भर  23  जनवरी  1979 को  मेताजी

 हैत  गौस  का  परतला  उनकी  जिसकी  के  दिन  फोड़
 गया  है।  इसके  साथ  ही  दिनांक  30  जनवरी  1979

 को  आदिलाबाद  जिले  में  मजेदार  में  महात्मा  गांधी  जी

 (ए)  MawmaRasutra  Stare  Roap  TRaNs-
 PORT  CORPORATION

 SHRI  R,  K.  MHALGI  (Thana):  Sir,
 under  rule  377,  I  wish  to  raise  the
 following  matter:

 According  to  the  provisions  of  Sec-
 tion  23  of  the  Road  Transport  Cor-
 poration  Act,  1950,  the  Government  of
 Maharashtra  and  the  Central  Govern-
 ment  previde  capita]  contribution  to

 the  M.SR.T.C.:  in  the  ratio  of  Qs
 This  capital  contribution  is  provided  to
 the  Corporation  in  order  to  enable  it
 to  meet  the  expenditure  of  capital
 nature,  such  as  purchase  of  chasis,
 lands  and  machinery,  construction  of
 depots,  bus  stations  ete,  The  MS.R.
 T.C.  started  incurring  losses  from  the
 year  1270-71,  and  by  1974-75,  the
 total  accumulated  losses  were  of  the
 order  of  Rs,  1941  lakhs,  The  State
 Government  took  several  measures  to
 supplement  the  steps  taken  by  the
 Corporation  to  put  its  finances  on
 sound  footing.  One  of  the  measures
 was  to  provide  capital  contribution
 of  Rs.  500  lakhs  in  addition  to  the
 contribution  of  Rs,  100  lakhs  already
 paid  to  the  Corporation  during  1974-
 क.  The  State  Government  also  paid
 to  the  Corporation  additional  capital
 contribution  of  Rs.  100  lakhs  in  the
 year  1976-77.

 The  addtional  capital  contribution
 paid  by  the  state  government  in  the
 years  1974-75  and  1976-77  thus  comes
 to  Rs,  600  lakhs  and  the  share  of  the
 central  government  comes  to  Rs,  300
 lakhs.  The  central  government  dis-
 owned  their  responsibility  to  pay  the
 matching  contribution  of  Rs.  300  lakes
 on  the  ground  that  the  ad  hoc  con-
 tributions  amounting  to  Rs,  600  lakhs s  इत  उनकी  पुष्य  तिथि  के  विम  तोड़ा  गया  है।  ये

 **Not
 recorded,


